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‘D_—Z—éLDefect is ignored. O.A. be registered &

a number be given. The sole prayer of the
Applicant in this Original Application is to
direct the opposite parties to consider his

'

case for apmintment/adjUstment(\anv of the
or

vacancies available/to be made available

in the E.D. Category by taking into consider-

ation his experience.

Heard. This Original Application is
disposed of with a direction to the Respondents

to consider his case for appointment/adjustment

on the face of his experience and/(o grant him

necessary relief within two months. The
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>
present Original Application be treated as his

representation to the Respondents. This O.A.
is accordingly disposed of.
send copy of this order along with

the O.A. to the Respondents. The Advocate

for the aApplicant undertakes to fi¥e postal
requisites for communication of this order

and the paper book to the Respondents.

Hand over a free copy of this order to
the Advocate for the applicant and also to

the Additional Standing Counsel Mr.Jena.
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